











































































































FIR N0.149/17

PS: Sarai Rohilla

U/s: 27-A Arms Act

Saubhagya @ Rahul @ Judi Vs. State

15.06.2020

Present; Sh. Virender Singh, Ld. Addl. PP for State. (Through V/C).
Sh. A. A. Qureshi, Ld. Counsel for applicant/accused Saubhagya @
Rahul.

This is an application /s 439 CrPC on behalf of applicant/accused
seeking interim bail for the offence u/s 27 Arms Act.

The applicant is booked for the offence u/s 302/392/394/397/411/120-
B/34 IPC & 27 (A) Arms Act. Vide order dated 10,06.2020, the applicant has already
been admitted on interim bail for 45 days. Ld. Counsel for applicant submits that
applicant could not be released from jail since in the bail application as well as in the
order dated 10.06.2020 and also in the reply of the earlier bail application filed by 10,
'Section 27 mhmﬁet was not mentioned. Therefore, the present fresh bail application

Arms Act has been filed. This court has also received

- regarding the same that applicant is also
ch is not so mentioned in the bail order




PS: Civil Lines
U/s: 302/308/325/323/149 IPC

Imran Khan Vs. State

15.06.2020

Fresh interim bail application received by way of assignment. It be checked
and registered.

Present:  Sh. Virender Singh, Ld. Addl. PP for State. tThmughch

1Ld. Counsel for applicant/accused Imran Khan. V/C).

This is an interim bail application on hel:a]fof applicant/accusec
Imran Khan on the ground of illness of his wife. Reply ﬁled byw 10 Ims not
verified the medieal documents 0f @Phﬁaﬁiﬁs’i'ﬁf& '.” with the application.




REDMI K20 PRO
®00O Al TRIPLE CAMERA




